767

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O0.A. NO. 627 OF 2022

IN THE MATTER OF:-

PRAKASH YADAV ....APPLICANT

VERSUS

STATE OF HARYANA & ORS. ....RESPONDENTS

REPLY ON BEHALF OF THE APPLICANT

MOST RESPECTFULLY SHOWETH:

1. That the above captioned original application was filed by the
applicant against the pollution caused by the sewage discharged from various
STP’s established in District Rewari, Haryana in hundreds of acres of vacant
land of Sahabi river which led to water logging and thus resulted in
contamination of the ground water which comes out from the hand pumps
and emits foul smell, with the prayer for issuance of direction to stop the

discharge of sewage in the Sahabi river barrage.

2. That the Honourable Tribunal considered the matter on various
occasions, wherein serious environmental violations were found on part of

the authorities.
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3. That the applicant wishes to bring certain points into the kind
knowledge of this Honourable Tribunal, which are given as below:-

A. The Joint committee Report fails to mention the technology to be used
in the Sewage Treatment Plants (STPs), specifically whether they are based
on Membrane Bioreactor (MBR) or Moving Bed Bio-film Reactor (MBBR)
technology.

B. The Joint committee Report does not provide information on the
quantity/volume (MLD) of incoming untreated effluent, making it impossible
to determine if the STP is capable and sufficient to treat the volume of the
effluent or not.

C. The report lacks data on Mixed Liquor Suspended Solids (MLSS) of
incoming effluent in each STP.

5 H The report does not provide details on the components of each STP,
including their specific treatment capacity and dimensions.

E, The report fails to identify the reasons for exceeding parameter limits,
whether its due to operational or structural deficiencies.

F. The report does not mention the use of chemicals for treatment,
including quantity and dosage.

G. The Committee has not investigated potential industrial effluent
mixing in the channels/pipelines leading to the STPs.
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H. The report does not address the installation of sensors for monitoring
sewage parameters like BOD, COD, TSS, flow, and pH, as mandated by CPCB
directions.

. The report omits analysis of Ammonical Nitrogen parameters.

J. The Committee has not identified responsible officials/officers for
exceeding parameters and proposed actions against them.

4, That it is further humbly by the applicant that till date no strict steps
have been taken by the authorities so far and the sewage which is being
discharged in the river sahabi is resulting in greenish water which is emitting
foul smell due to water logging, leading to extreme environmental
degradation.

The photographs showing the recent condition of Sahabi River are annexed
herewith and marked as ANNEXURE A/1.

s That recently, in the rainy season, the wall of the sahabi barrage broke
apart resulting that the polluted water entered the villages and farm lands.

The true copy of the News published in Rewari Bhaskar dated 05.08.2023 is
annexed herewith and marked as ANNEXURE A/2.

6. That it is further humbly submitted that despite the letter dated
01.05.2024 from the Irrigation & water resource department , Haryana to
release the excess water from the Masani barrage in view of upcoming rainy
season which might lead to the situation of flooding downstream, the Public
health department and Haryana shehri vikas pradhikaran have discharging
the polluted water from 6 STP onto the open vacant land near the villages,
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resulting that the entire land is blocked by contaminated water and is
affecting the lives of the residents living in the nearby villages.

The true copy of the letter dated 01.05.2024 from the engineer in chief of
Irrigation & water resource department, Haryana along with news article
dated 10.08.2024 published stating about the release of contaminated water
onto the open land is annexed herewith and marked as ANNEXURE A/3
(COLLY)

In views of the aforesaid facts and circumstances, it is humbly prayed that
this Honourable Tribunal may graciously be pleased:-

a. Direct the Joint committee to submit a detailed inspection report for
each STP separately.

b. Provide specific recommendations addressing the deficiencies and
omissions.
Cs To issue necessary directions to the Joint Committee to submit a

comprehensive and technical report.

d. Pass an order that may be deemed necessary and fit on the facts and
circumstances of the aforesaid case.

Parkash yadav
Applicant

Rewari
Dated:12.08.2024
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ANNEXURE A/1.
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ANNEXURE A/1
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ANNEXURE A/2.
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ANNEXURE A/3

OFFICE OF ENGINEER-IN-CHIEF
HARYANA IRRIGATION & WATER RESOURCES DEPARTMENT
PANCHKULA .

No. &6 [E!C /LCU/2024 . Dated: m,or 2024

To '
Executive Engineer, ,/f/ﬂ?,@//

Water Services Division No.2, ILC J

Irrigation & W.R. Department, _ K e

Haryana, Rewari. | [ 5} 4
‘Subject:  Release of excess water from Massani Barrage-regarding. Foamt =,

Kindly refer to the context cited above,

2, "It has come to my notice that Massani Barrage is full to the brim and

during rains additional inflows into the Barrage may cause flooding downstream.
You are requested to ensure that excess water in Barrage is released

immediately so that a buffer is available during monsoon to accommodate excess

water. EEs
Compliance be reported immediately.

(Satbir S.

Engineer

Irrigation & Water Resources
LCU, MICADA & Nationdl Programmes,
Haryana, Panchkula.

Copy of the above is forwarded to the following:

1. Chief Engineer, Lift Canal Unit, Irrigation & Water Resources Department,
Haryana, Panchkula for information & further necessary action.

2. Superintending Engineer, JLN Water Services Circle, Rewari for information &
further necessary action.

G Scanned with OKEN Scanner



